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The prayer forounter made in M. 

of 1994 dated 22.7.1994 by respcndents' 

Office note as to 
action (if any) 
taken on order 

413 

ounsel 

Mr. A]thyay Kumar Misra is rejected as notices  were 

already served on 6.4.1994 after fi1in9 of 

this petition and so far no counter has een 

filed. 

2 	This is a simple case in which the 

petitioners in Group C' posts borne in 

Class III service, as TechnicalrOpeator 

have ciàied arrearsa1ary fixed in the Orade 

of Rs.975-1540/- with effect from 1.1.196, 

The circumstances under which this peti4on &--4- 

C32=be filed have been stated 	1u- *Ui 

in the petition, A selection committee 

consisting of Airainistrative Officer, SeIior 

GeOlogist and &nior Chethist.cor5ucted 

the intervi. The applicantm were se 

and were appointed in August, 1984 and in 

Noverrr, 1985 respectively. Rs.196-230/-

and Rs.210-290/- were coming under Group'D 

service • These scales were revised to 

RS. 750-940/- andRs.800-1150/- with effeC 

from 1.1.198. The unrevised scale of pa 

of Rs.260-400/- of the 1?iest Group'C' post 

was revised to R5.975-1540/- with effect 

from 1.1.1986. The fact of up-gr1tiai of 

Secti on Cutter, technical and 1abort ory 

Atteritants to Group1C (Class 1114 was 

the Fourth Pay 
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consequently the pay C cm1 s s ion was une r the 

impression that the same poets ccritinted under 

Grpup 1) service, A demand was me by the 

retiticnersto pay the scale of Grpup C 

service but that was not acceded to 

contending that 4th Pay Contuission was 

being contemplated. 

3. 	An analogy has been drEnL the i~c ~~Ise 

of &kMi Ra1j it Kurnar poddar, Technical 

Operator(Chemistry) whose unrevised pay 

was Rs.210-270/- was given the pay scale of 

RS.975-1540/-, thcugh it is stated that 

he was given suchpay scale after 

redesignaticri as Technical Operator. Y 

4, 	jnnexure -./1 and Annxure -W2 We ie 

read over to us by the learned c.insel. 

f or the petitrsand names of the 

applicants dcas 	find place in 

AnneXureA/l f or the reason that they are 

directly. selçcte4. The applicants hereIn 

how claim that in view ofthe factstat,d 

in paragraph 4 of the petition, they 

entitled to the scale of pay of Rs.975.-1540/- 

with effect from 1.1,1986. 

Those facts contained in para 4 have 

been substantially àoabove, We do not 

find any dispute on the part of the 

respondents because it is a fact that ay scale of 

Group 'C' po ,hasbeen revised to RS.97-154O/- 

with effect from 1,1.b986. AS such, if .hat be the 
- 

Otf ice rote as t 
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Orde No.6 [ position, there is O reason why the app 
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I 	 should be denied this pay scale which tI 

been claiming with effect from 1.1.1986. 

5. 	For the grounds stated aoove and 

contained in the petiticn, we are satisf 

that ncn-sencticn of the pay scale to t 

applicants is unjust and calls for 

interference. In the circumstances, we 

direct the respondents to give the pay 

scale of Rs.975-1540/- to the applicants 

with effect from 1.1.1986 and the entire 

process be completed within one month fr 

the date of this order. NO costs. 

jCants 

y have 

6. 	Copy of this order shall be delive4ed  to 

the applicants' cnse1 as well as 	learned 

Addi. Standing Counsel(Central) for the sp ond ents. 


